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0.A. No. 207/2002 & M.A. No. 273/2002

2, . The 0.A is dismissed for_default?,.v

The M.A. No, 273/2002 gk is also dismissed s
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(AP nagdath ) - ( Geil.oupta ),
'Admlnlstratlve Member - - - Vice Chairmanas -

2379,2002.,
 None present for the applicant‘tﬂqday: o - P
On the last date of hearing it was clearly. )
stated in the order that no fur ther adjournment .



